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NOTIFICATION |
INCOME TAX |

No, R32Y - _(F';¢D,2oé/ 52 /89 -ITA.II)} : 1In continuation of'_'
this Office Notification No. TTT9 (F.No.203/ 229 /87 ~ITA.II)
" dated 31B=2-88 it is hereby notified for general

information that the Institution mentioned bglow has been '
approved by Department of Scientific & Indusfrial Research,

New Delhi, the Prescribed Authority for the purposes of e¢lause

(488 ) of sub-section (L) of Section 35(Thirtly Five/One/ Thzew )
of the Income~tax Act, 1961 read with rule 6 lof the Income-tax
Rules, 1962 under. the Category sgngpstutian® { . Subject to the
following conditions:- - ; i ¥ ; re
2 Statgstical Publishing Secishy, 24/1, Barzackpore
i) That © Tpynk Read, Calautte~ W

will maintain a separate account othhe sums received
by it for scientific research. ,k' ' '

i) That the said Inetd%u8® 513 firnish annual
return§ of its scientific, research activities to the
Prescribed Authority for every fisancial year in such

*f0Ims &s may -be laid down and intimated to them for
thls.gurgose_by 3lst May each year.

1i1) That the said  Instdtud® . 511 submit to the

Prescribed Authoriti by 30th June eaéh year a copy of
their audited annual accounts showing their income and
expenditure and Balance Sheet showing its assets’
liabilities with a copy of each of these documeats to
the Central Board of Direct Taxes, New Delhi, DGIT
(Exemption) Calcutta and the Concerned Commissionex.
of Income~t ax. “ o 4

iv) That the said Institute 511 apply to Central

. Board of Direct Taxes, Ministry of Finaace
(Department of Revenue), New Delhi and DGIT(Exemption)
Calcutta before the expiry of the approval for further
extension, Applications received after the date of
expiry of approval are liable to be rejected. -

‘l.L;Dﬂtdt .- -2/"‘



* This NDtificatiOnlis ef fective for a -period from 1’4‘33-Q.
to 31=-3-89. '

: ( Nishi Nair )
Under Secretary to the.Government.of India.
Copy forwaxded to:- ‘
L. All Chief Commissioners of Income-tax.
2. All Commissioners of Income-tax (2 copies).

3. Director Of-Inspectisn(lnv.)/(sp.Inv.)/IT&Audit/RS&FR{
Vig¥lance/Intelligence/Recovery/Survey/P&FR, New Delhi.

4, Inspection Division(CBDT), Mayur Bhavan, New Delhi.

5. 0.5.D.(Legal), 4th floor, Super Bazar Building, Connaught
. "Circus, New Delhi. - ' :

1.
6. Directorate of O & M Services (Income~tax), Aiwan-e-Ghalib)
Mata Sundri Lane, New Dolhi.

7. The Secretary, Ebpartment,of Scientific & Industrial
Research, Technology Bhavin, New Mghrauli Rgad, N%? Delhi
110 016 with reference to his O.M.No.{azlgzﬂllhlna.

dated. L-’_-u'.g‘f 4

8. The Joint Secretary & Legal Adviser, Ministry of Law,
Shastri Bhavan, New Delhi.

9. The Comptroller & Auditor General of India, New Delhi.

10. Bulletin Section of D-I. (P&P), 2nd floor, Hans Bhavan,
I.P, Estate, New Delhi.

11, Directors General(Income-tax Exemption), Calcutta and
other Directors General of Income-tax.

' : Trunk Paad
g3 atistical Publishing Secie Ly, D473, Parrackpors
12. Calouta~T00 033 - |

( Nishi Nair ) '
Under Secretary to the Government of India.



